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Sources: The High Court Judges (Salaries and Conditions of
Service) Act, 1954; The Supreme Court Judges (Salaries and
Conditions of Service) Act, 1958; The High Court and Supreme
Court Judges (Salaries and Conditions of Service) Amendment
Bill, 2017; PRS.
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Sources: The High Court Judges (Salaries and Conditions of
Service) Act, 1954; The Supreme Court Judges (Salaries and
Conditions of Service) Act, 1958; The High Court and
Supreme Court Judges (Salaries and Conditions of Service)
Amendment Bill, 2017; PRS.
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